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Item No.22
MA No. 2558/2002
in
0A No.546/2002 s

Present: Ms.Meenu, Proxy Counsel for Shri B.S.
Mainee, Counsel for applicant
Ms. X.Iyer , Counsel for respondents

Reply to MA No. 2558/2002 filed by the
respondents is still awaited. At the request of the

learned counsel for the applicant, respondents in MA
(Applicant in the OA), further two weeks time is

granted for filing the reply as a last gpportunity.

4

List the MA for hearing on 106.1.2003

( Dr. A.Vedavalli )
Member (J)
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Ho.23

11A-2558/2002 in OA-546/2002

.0.01.2003

Present : Sh. B.S. Mainee, counsel for applicant.

Sh. S.M. Garg, proxy for Sh. Manoj
Chatter jee, counsel for respondents.

Shri Garg submits that Sh. Chatterjee |is
Lnable to attend the Court today due to some personal
difficulty and seeks an adjournment to which the other
£ide has ho objection.

List the case on 29.01.2003.

b

(Dr. A. Vedavalli)
Member(J)
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%1.1.2003
15,
Mix 2558/2002 IN
0A 546/2002
Present: Sh.Manoj Chatterjes, counsel for applicant
in MA (respondents in DA).

“h.B.S.Mainee, counsal for respondents in
MA (applicant in 0A).

Learnad counseal ‘for the applicant in M&
(respondents in  0A) has made a statement at the bar
t.hat:  the proceedings initiated by some of the casual
labourers _before the Assistant Labour Commissioner
have been withdrawn and as a result, MA 2558/2002 has
become infructuous. He seeks permission to withdraw
he said ™Ma. Permission granted. ﬁa 2558/2002 is
dismissed as withdrawn.

A

(Dr.a.vedavalli)
Member(J)
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